NATIONAL COMPANY LAW TRIBUNAL
BENGALURU BENCH
COURT NO.1

ATTENDANCE CUM ORDER SHEET OF THE HEARING OF NATIONAL COMPANY LAW TRIBUNAL,
BENGALURU BENCH, BENGALURU, HELD ON 10.01.2018.

PRESENT: 1. Hon’ble Member(J) Shri Ratakonda Murali
2. Hon’ble Member(T) Dr. Ashok Kumar Mishra
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ORDER

Matter is listed today for admission. PCS for Petitioner is present. The Counsel
appearing for the Petitioner/Operational Creditor reported that, he is continuing
only as Counsel for Petitioner and that he will not propose his name as IRP and
he has requested the Tribunal to address a letter to IBBI-New Delhi for
suggesting the name of IRP. Counsel has withdrawn Form-2 filed by him and
that he is continuing only as Advocate for the Petitioner. He further reported
that, other objections have already been complied. Therefore, notice is to be
ordered to Corporate Debtor. Issue notice to Corporate Debtor. Registry to
prepare notice and Counsel for Petitioner is directed to collect it from the
registry and to serve it on Corporate Debtor and to file proof of service. List it
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